to/

Court No.3
HIGH COURT OF SIKKIM
Record of proceedings

W.P. (C) No. 56 of 2023

MANI KUMAR GURUNG ... PETITIONER
VERSUS

THE GOVT. OF SIKKIM & ORS. ... RESPONDENTS

Date: 09.04.2024
CORAM :
HON’BLE MR. JUSTICE BHASKAR RAJ PRADHAN, J.

For Petitioner : Mr. B. Sharma, Senior Advocate.
Ms. Shreya Sharma, Advocate.

For Respondent Sujan Sunwar, Assistant Government

Nos. 1 to 4. Advocate.
For Respondent : None.
Nos. 5 & 6.

Mr. Bhusan Nepal, Advocate.
For Respondent

No.7.

1. The issue sought to be raised in the present writ petition is
covered by W.P. (C) No. 42/2023 Ambika Pradhan & Anr. Vs.
State of Sikkim & Ors. in which the Hon’ble Chief Justice on
06.12.2023 has passed a detailed Order. In view of the directions
contained therein, nothing further remains to be adjudicated in the

present writ petition.

2. Mr. Sujan Sunwar, learned Assistant Government Advocate
for the respondent nos. 1 to 4 submits that pursuant to the direction
dated 06.12.2023 passed in W.P. (C ) No. 42/2023 the bill has been
placed before the house but it is yet to be passed.

3. The learned Senior Counsel for the petitioner therefore,
desires to withdraw this writ petition. The W.P. (C) No.56 of 2023

stands disposed as withdrawn.
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